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Capt. ¥.8 . Malhotra

Shri R.P,.Cheroi.

APPLICANT(S)

Union of India

COUNSEL
VERSUS ‘
rs

&

Shri M.M.Sudan,

RESPUONDENT(S)

COUNSEL

- Office Report

Orders

CCP 167/89..

Applicant through counsel Shri R.P.Oberok

On behalf of respondents L to 3 Shri
M.M.Sudan, counsel. is present..

- Shri R.P.Oberoi, lesrned counséi
for the épplicant has today filed an
_additlonal affidavit with ‘nine annexures, a
‘copy of which has been served on Shri .
M;M;Sudanp counsel for tﬁe respondents.

'In the Original Application counter and

rejoinder has. been filed. List this matter

before us on 28.%2,198% along with OA 1741/89.

T
(B.CoMathurj- (Anéiay Banerji)
Vice-Chailrman L ailrman

;26901989 . 26.9.1989.
28,2,1989

Applicant through Shri R.F. Oberoi, Counsel.
On behalf of respondents 1 to 3 Shri i, M
. Sudan, counsel is present. .On behalf of
respondent No. 4, Shri S.M. Ashri, counsel
is present.-
After hearing learned counsel at
some length, we are of the view that no case
is made out for issuing notice in the CCP
filed by the applicant. We, therefore, dismiss

it.
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' The. other CCP' No, 187/89 filed today on

--| behalf of Shri H.C. Jatav, IPS, »C”mmandant A
General Home Guards & Dlrector C1v11 Defence -
(Respondent No., 4) is w1thdrawn by Shr1 S. L Ashrl,

" learned counsel as not pressed.’

As regards the O.A. No. 1741/89, a'date

6 lJ 1980 has been fixed. by an order of a ; f‘d

?D1v151on Bench dated 11, 9 1989, The case will ;
| Il _j"ﬁ-:.,Lfbe llsted on that date before Court No., I. If

: the partles de51re to flle “any-other paper, - ..

' they will first serve a copy” of the s ame offﬁ

~ the learned counsel of other side by 18th
Adichobef;‘l989. Reply may‘be served on the!» K
'eoupsel within 10 days. All the‘bapefs,“reéiieéd‘
and rejoinder shell be filed in office befQEe'-
the date fixed for hearingf AIf the papers or
replles are not served on the learned counsel
-for the other side within the tlme 1ndlcaued
above, the said papers or replles may not be f;
taken 1nto consideration during hearing..’ ‘E “:

;'Call on 6 11. 1989 for hearing as the date _

a
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